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4 	 . CENT L*&NST1IV TOl JUN 1. 
GUUJHTI. ..BENCH &.& GUUJHTI —5 

MIOC PETIUN NO 	 (O.A.NO 

RE\]1EW APPLICATION NO 	 (o.A,No 

	

- 	CONT. PETITION NO._ NO. 

	

/v4 	3 	 APPLICANT(S) 

'/ERSLJS 

 "' '-' '&iS R  ESPJNDENT(S 

J' 	TI'IJ Vt'? 	 Adv ocate for the 

	

 43. 	 Applicant. 

Ad\Jocate for the 
Mespondants 

	

I 	I 

—_lCftders  

	

5-195 	Mr.P,K.Tjwarj learned counsel 

	

- 	 : 	for the appljcnt moves this applica- 

	

l 	
. ,tion under SectIon 19 of the Admjnj 

strative Tribunals Act 1985. The 

	

I 	. 
LrLyJ,'//i? c'nQ 	 application is reg3rdig promotion 

A2 C? 	 to the post Of Matron Group J fJ /po jti-C 	7 .• / 	 tlfl N.F.Railway Hospital, Maligon. 

,, 94 	/J JZ)/ 	 Heard Mr.Tiw3r1 on the ques- 
Ition of Admission. Application is 

•) j 	IV) 4VLL. 	
. 	 admitted. Issue notice on the respôn.- 

ZcLld 	 . 	 dents by registered post. Four weeks 

/ 	 time is allowed for submission of 
'wrjtter statement by the respondents. 

List on 8.-2-95 for submission 

~ v'~~ 

 of written statement and further 
lorders. Inform respondents. 

.dtiu OMes. 	 t 	 No interim relief is prayed for 
ftoot Adminh$tr*tIYS,tPka 

Guwahati 1IRQ. 	 . 	 In the application. 
QuwabatI. 

Abmber 

L lm6 

. 
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OFFICE NOTE 	••• 	 . - 	
. 	 COLnT M DES 

	

4 	 '8-245 	 Mr.P.K.Tiweri learned counsel 

	

-'-- ---__-- - 	f or the applicant submits that the 

	

- c 	 ' ....................'ap1icant is due for retirement on 
030.-4-95._.+1ie hearing of the applic- 

 maybe expdiated. The resoondentm  

	

. .......... ------ ...........- 	5&6have already been served. Their 

	

.... ....... 	 in completing 

-_- 
 

the sgrv.ice of—resutdehts 1 to 4. 
The learned advocate for the appli- 

r 	 'cant may..-pursu •t,hs 6 -ime. The r-euie 
... . 	. 	'. 	 for early hearing is justified. 

:Application is therefore, directed 
to be listed for. he3ring f-er peremp- 

t  -.%-. 	 . 	torily on 11-495. All the respondents 

	

t 	 . 	 . 

'should file their w±itten statement 
if anykr  before 5-4-95. Learned 
advocateLto apply f or certain record 
He has given liberty to apply separa- 

V 	

tely for that purpose. 

: 

Vice—Chjrman 
.. 	V. 

	

lm 	.' 	 1rnber 
La 1 •  

	

24.-4..95 , 	Mr. B. K. Sharma for the respon- 
:dents. Four weeks for counter. 

V 	

1 	
Adjourned to 29-595 for orders. 

V t 	 . 	 ViceGhajrrnan 
I I 

V 

	

im 	I 	 fmber 

HH . 



O.A.3/95 

	

30-5.-.95 	Adjourned to 11_795. 11 No counter file 

till to-day• 	

lug 
 

2-/ 	
i1¼ 	 PS' 	,.• 

• 	 Vice-Chairman 

IM 

	

S 	 1 
M2k. 

	

11,7.95 	 11r P.K.Tiwari/Ilr 8.K.Sharma. 

Time to file rejoinder granted for 

for weeks. Writtenstatement is already 

filed. Adjourned to 28.8.1995 for orders. 

	

• 	 • 

1e 'r 	 Vice-Chairman 

S' S 

29-8-95 	AdjoUrned to 2-9-95 for further' 

orders. 

• 

Vice-Chairrrian 

•r. 	t 
m 	 Member 

•5 5 5 	 S  

- 	11-12-95 	 Adjourned to 22-1-96. 

' (/./ 	J'J 	S • 
	 Member 	 Vice-Chairman - 

lm 

tvv'' 

4' 
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O.A43/95 

12.3.96 	Learned counsel Mr B.Mehta for 

the applicant. 

List on 10.5 .1996 for hearing. 

_LL7  J- 	 In the meantime applicant may file 
P 	 rejoinder. 

Member 

pg 

	

10.5.96 	MrSiSarma for the applicant. 

List for hearing on 19.6.96. 

Member 

pg 

	

19.6.96 	Mr B.Mehta for the applicant. 

Mr B.K.Shartfla for the respondents. 

List for hearing on 18.7.96. 

Member 

pg' 

18-7-96 	 Learned counsel Mr. 8 .K.Sbarma 

for the rspondeflt. List for hearing 
on 16-8"96. 

£- 
Member 

"U 

16.8.96 	 None for the applicant. 

Mr. B.K.Sharma for the respondents. 

List for hearing on 13.9.96. 

I 	 Member 

14 O~ 

L trd 
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18 .9. 96 

t) 
Ab 	 trd 

1' 
O.A. No. 3 of 1995 

None present. 

List for hearing on 16.10.1996. 

J er 

lø 

	

16.10.96 	 None present. List for hearing on 4.12.9g. 

nkrn 

ri4l°  

C ? 

	

24.2.97 	 List on 20.3.97 for hearing. 

, 

	

Mem1r 	• 	 Vice-Chairman 

trd 

	

11.3.97 	This case is ready for hearing. Let the 

case be listed on 1.4.97 for hearing. 

	

Member 	 Vice-Cairman 

nk 

	

1-4-97 	Learned counsel Mr.S.Sarma for the 

applicant and Mr.BK.Sharma  ierned counse] 

for the respondents. are present. 
/ 	 Let this case be listed for hearing 

ir 
•-v) 	 on 1-5-97 

	

MAr 	 Vhaian 

IM 

311 

ri 	Liri 	 - 
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1-14 	

O.A. No. 3 of 1995 

	 Or 

	

1.5.97 	On the prayer of Mr. S.Sarma, learned 

counsel appearing on behalf of the applicant hearing 

is adjourned till 10.6.1997. 
 Ilk 

Member 	 Vice-Chairman 

trd 

	

15.7.97 	Counsel for the parties submit that the 

case is ready for hearing. 

List for hearing on 26.8.97. 

Vice-Chairman 

p 

co • 	 E) 
 ,

13 . 9 . 97 -v On the prayer of counsel for the 

parties let the case be listed for hearinj 
on 25 .9.97. 

- 

1~ ( ~- 

VjceChairman 

y 5  

J- 

'27 "9L 

I  9 	o 	J' sis' CL 

4 I/L.. 

/ 	Lura- 

M&-w 

I 
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O.A.No.3/95 

16.12.97 	Heard 	the 	learned 	counsel 

for the parties. Hearing concluded. 

Judgment delivered in open court, 

kept in separate sheets. The applica-

tion is disposed of. No order 

as to costs. 

A"-- 
Member 

9L 
Vice-Chairman 

nkm 
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CENTRAL ADIIINISTRATPJE TRIRUNAL 
GLJWAHATI 8ENCH :: GUWAHATI-5. 	. 

O.A. NO. 3 of 1995 
T.A. NO. 

S 

DATE OF DECISION  

Ayesha 	 •. 	 (PETITIONER(S) 

• 	 S.- 	 \• 	 / 

• 	Mr S. Sarma 	 ADJOCATE FOR THE 
PETITIONER (s) 

VERSUS 
- 	 . 	.• 

Union of India and others 	 RESPONDENT (s) 

• 	 ADJOCATE FOR THE- 
Mr B.K. Sharma, 	aous 	. 	. 	RESPONDENT (s) 

THE HON'OLE 	MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON.' BLE 	MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

1 Whether Reporters of local papers may be ailoued to 
see th-e Judgment ? 	 . 

Tq be referred to the Reporter or not ? 

Whether their Lordhips wish to see the fair copy of 
/ 	the judgment ? 	 . 

• 	 -4. Whether the Judgment is to be circulated to the other 
Oenches ? 

• 	• 	Judgment delivered by Honble Vice—Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.3 of 1995 

Date of decision: This the 16th day of December 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hontble Mr G.L. Sanglyine, Administrative Member 

Smt Ayesha Barua, 
Qr . No . 12 0/B 
Maligaon, Guwahati 	 Applicant 

By Advocate Mr S. Sarma. 

-versus- 

The Union of India, represented by 
The Secretary, Ministry of Railways, 
New Delhi. 

The Railway Board, represented by 
The Chairman, Railway Board, 
Ministry of Railways, New Delhi. 

The General Manager, 
N.F. Railway, Maligaon. 

The Selection Committee 
(for formation of Panel to the two posts 
of Matron/Group B for the year 1994), 
Represented by the Chairman, 
Selection Committee, 
Maligaon Headquarter, N.F. Railway, 
Maligaon. 

The Chief Medical Director, 
N.F. Railway, Maligaon. 

Smt Biruprava Singh, 
Matron, Group 'B' Central Hospital, 
N.F. Railway, Maligaon. 	...... Respondents 

By Advocate Mr B.K. Sharma, Railway Counsel. 



V 

BARUAH.J. (v.C.) 

The applicant has approached this Tribunal 

challenging the Annexure VII Order dated 17.10.1994, 

whereby, the applicant was superseded by the 6th respondent. 

According to the applicant, she was senior to the 

6th respondent, and therefore, there was no reason 

to supersede her. At least, while superseding the 

applicant by the impugned order no reason was assigned. 

Hence the present application. - 

2. 	We have heard Mr S. Sarma, learned counsel 

for the applicant and Mr B.K. Sharma, learned Railway 

Counsel appearing on behalf of the respondents. 

Mr S. Sarma submits before us that being aggrieved 

by the Annexure-VII impugned order the applicant submitted 

Annexure VI representation dated 23.9.1994. However, 

the representation has not yet been been disposed 

of. Situated thus, the applicant was compelled to 

approach this Tribunal. According to Mr. S. Sarma 

there was no reason to overlook the case of the applicant. 

The learned counsel further submits that the Annexure 

II order was arbitrary, 	unreasonable and unfair. 

Mr B.K. Sharma, on the other hand, tries to justify 

the action of the respondents. He submits that it 

was.a selection post and the applicant was found not 

suitable. Be that as it may, we find it difficult 

to .......... 
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: 2 : 
	 '(V 

to dispose of this application without any reasoned 

order• passed by the authority on the Annexure VI 

representation dated 23.9.1994 submitted by the applicant. 

The impugned Annexure VII order also does not indicate 

why the applicant was superseded. Therefore, in the 

fitness of things, we feel it will be expedient to 

direct the respondents to dispose of ,  the Anenxure 

VI representation dated 23.9.1994. 

Accordingly, we dispose of this application 

with direction to the competent authority to dispose 

of the Annexure VI representation dated 23.9.1994 

submitted by the applicant with a reasoned order. 

This must be done as early as possible, at any rate 

within a period of three months from the date of receipt 

of this order. 

The application is accordingly disposed of. 

However, in the facts and circumstances of the case 

we make no order as to costs. 

( G. L. SANGLiNE ) 	 ( D. N. BARUAH 
MEMBER (A)Y 	 VICE-CHAIRMAN 

nkm 
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IN THE CTRAI A1INISTRA1TVE TRIBUNAL :: QJWAH1TI BCH 

(An application under Section 19 Of the Administrative 

r 	 Tribunals Act, 1985). 

	

ctr: 	tauv 

Itle of the case 	: O.A. No. 3 	of 1994 

4JAN295 
ILt, Ayesha Barua 	 App,licant 

Gwhzt1 $ench 
- Versus 

Union of India & Ors. 	 Reondeflts. 

I N D E X 

SL..NO. D0(1IMTS (X)NTTS 	fl 	 - PAGE 

1. Application .... 1 to-14 

2. Annexur&.I : Copy of provisional. senioiEity 15 to 17 
list of Nursing Sister 

J 	 3. knexure-II : copy of certificate of merit 18 

4. Mneirei,III : Copy of XXR No.E,'254/(III)/ 19 
9/2(0) 	dated 24.8.94. 

50 Mne,are-IV : Copy of notice dated 26.8.94 20 

6, Annexure-V : Copy of the representatiOn 21 to 22 
dated 23.9.94 

 1nnexure-VI : Copy of representation dated 23 to 24 
23.9.94 

 kinexure.VII : Copy of impugned offIce order 25 
dt. 17.10.94 

AnnexureVIII: Copy of reminder dated 	 26 
3.11.94 

For use in Txibunai's office : 

Date of filing : 

Registration No. : 

• 	 : 

• 	 i 
: 

REGISTRAR 
S 	 S 



IN THE CEN 	AI4INISTRATIVE TRIBUNAL 
JWAHATI BCH 

O.A. No 4 	 of 199 

BETWEEN  

ant. Ayesha Baua, 
Gosala Colony, 
Qr,No.120/B, Maligaon, 
Guwahati- 7 8 10 11. 

plicant 

 

The Union of India, represented by the 
Secretary, Ministry of Railways, 
New Delhi-hO 001. 

The Railway Board, represented by the 
Chairman, Railway Board, Ministry of 
Railways, New Delhi.-110001. 

The General Manager, 
N.P. Railway, Maligathn, (ltwahati-7810CL1. 

The. Selection Committee 
(for formation of Panel to the two posts of 
Matron/Group-B for the year 1994), 
represented by the Chairman, Selection Committee 
Maigaon Railway Head Quarter, 
N.F. Railway, Maligaon, Guwahati-il, 

The Chief Medical Director, 
N.F. Railway,Maliga&Ofl, Gawahati-'781011. 

ant. Biruprava Singh, 
Matron, Group-B, Central Hospital. 
N .F. Railway,MaligaOfl, Quwahati7810 11. 

... Respondents 

DETAILS OF APPLIALTLON 

1. piRTICULARS OF THE ORDER AGAINST WHICH  

THE APPLICATION IS MADE : 

The application under Section 19 of the Admini-

strative Tribunals Act, 1985 is directed against : 

1 
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The appointment of respondent No. 6 to one of the 

selection posts (reserved for S of Matron/Group..B 

pursuant to the office Order No. 232/94(Medical) dated 

17.10.94 vide Memo No.E/254/III/9/2(0), issued with the 

approval of General Manager, N.F. Railway (Respondent No.3) 

and the Chief Medical Director, N.F. Railway (Respondent 

No. 5) ; and 

The deemed refusal of the respondents to cOnsider the 

• applicant's representation dated 23rd September 1994 

(23.9.94) wherein the applicant had made allegations 

of 'unfairmeang' and 'manipulation' coupled with irregula 

rity in procedure which vitiated the selectionfot the 

Zeserved post of Matron Group 'B' •  

2 • JU RISDICTION OF THE TRI BUN AL : 

The applicant declares that the subject matLer of 

the instant case is within the jurisdiction of the Hon 'ble 

Tribunal, 

3. LIMITATION : 

The applicant does not have any alternative or 

appropriate remedy available to him under the relevant service 

rules. The instant application is being filed under the extra-

ordinary circumstances as the applicant wouldbe xx superannuated 

on 30.4.95 and if the appointment of respondent No, 6 to the 

reserved selection post of Matron Group 'B' is allowed to stand 

the same would irreparably affect the service conditions of the 

applicant. It is thus stated that the instant application fulfils 

the legal requirements of limitation as laid down under section 

21 of the Administrative Tribunals Act, 1985, 



- a- 

4. FACTS OP THE CASE : 

	

4.1 	The applicant is a citizen of India. She belongs 

to Garo cmmunity which is one of the Scheduled Tribes. The 

applicant was directly recruited as Nursing Sister in tie H.P. 

Railway and was appointed to the said post on 24.1.64. The 

applicant was promoted to Matron Grade-.III on 1.1.4 and was 

subsequently promoted to Matron Grade-Il the very next year 

in Septenber 1988. 

The respondent No. 6 is nearly 6 years junior to 

the petitioner. She was promoted to the post of Nursing Sister 

on 1.5.69. In the provisional seniority list of Nursing Sister 

as on 1.4.80 the apptcanth name was shei at Si. No. 10 while 

the name of the respondent was at Si. No. 29, 

py of the Provisional Seniority List of Nursing 

Sister as on 1.4.80 is annexed herewith and marked 

as Z4NNEXrJRI 

	

4.2 	TIffa t the applit by now has spent more than 30 

years of unblemished and meritorious service career in the 

N.F. Railway. Since the very beginning of her career in the 

Railways this applicant was never adversely commented upon 

by her superiors and her ACR remained unbienished throughout. 

In the year 1979, the applicant was also awarded certificate 

of merit for mertoxious performance during that year. 

Copy of the certificate of merit is annexed 

herewith and marked as ANNEXtJRE:II. 

4.3 	That from Matron/Grade..II, 'the next higher post 

is that of Matron_Group 'B. Thoughr this post is a selection 

post but since last 15 years this post was never filled up 

Contd. .P/4. 

"4 
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through the prOcess of selectiOn and the practice developed 

of promoting the s1iOr most Matron-GradII to the post of 

Matron-Group 'B'. 

4•4 	That the Indian Railway Establishment Manual 

(hereinafter alluded to as the 'Manual', for thesake of 

brevity) lays do.ai the Rules governing promotion of subordinate 

staff to GroupB posts. In regaid to the conditions of eligi-

bility for promotion to Group-B, it is provided in the Manual 

that ali Group 'C' eloyees working in grade the minimum of 

which is Rs.1400/- in the revised scale and in the higher Group 

'C' grades on a regular basis who have rendered not less than 

3 years of non_fortuitous service in the grade and have 

zeached the stage of Rs.1640/- are eligible for promotion to 

Group-B. 

4,5 	That in terms of the eiiibility criteria as 

stated above, the applicant came within the zone of considers. 

tion for promotion to NatrenGrOUp '13' in 1988. But as stated 

earlier that despite Matron Group'B' post being a selection 

post, the selection test was never held and the MatxonGZOUp 

'B e  post was filled up by promoting the seniormOst. Grade II 

Matrons. As during the period 1988 to 1993 the appiicant was 

not the seniormost Matron amongst the Grade II ST Matrons, she 

was deprived of the opportunity of promotion to MatronGroUp'' 

Had selection test been held during the period 1988 to 1993 

to f iii up the vacancy in MatronGroup B post the applicant 

also wouid have got the opportunity of promotion to the post 

of Matron..GroupB. 

46 	That in 1994 Ohen the applicant was the seniorniOst 

amungst the GradeII ST Matrons, then two posts of MaraOfl-

Group 'B' became vacant. One was the reserved post meant for. 

Cr,ntd,..P/5. 
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ST while the other was the unreserved post meant for general 

candidates. As by this time, the appiicaflt was the seniOrmost 

Grade- 11  ST Nurse it was eected that in conformity with 

the past practice the seniOrTflOst of the ST grade II Nurse 

would be promoted to the reserved pQst of Matron Group 'B 

while, the seniormOst amongst the general Grade-11 Nurse would 

be promoted to the other unreserved post of Matron Group 'B' 

Ibwever, this time, it was not to be 

4.7 	
That the respondents in departure from their 

past practice which they had religiOUSlY followed for more tba' 

a decade, decided to hold the selection test for filling 

up the two vacancies in the Matron GrOupB posts. The 

reasOn for this sudden departure from the past practice is 

not for to seek. The respondent NO. 6 who belongs to a Schedul 

Tribe, came within the zone of consideration in 1994 for 

promotion to the Mat ron Group Ba p0 st. It is pertinent to 

mentiOn here that a very close relative of respondent0. 6 

is a senior doctor in the Maligaiofl Railway }bspital. Since 

respondent No. 6 is nearly 6 years junior to the applicant 

therefore, had the past practice of promoting the seniormOst. 

Grade-I' Matron been f011Owed the respondent No. 6 WOuld have 

been deprived of the opportunitY of promotion to Matron-

Group 'B'. Hence the only way to promote the respondent 
No. 6 

to the reserved post of Matron Group B was, to hold the 

selection test and to enable her to score over the appiicaflt 

through other means. 

4 0 8 	That in the past the seniormOst grade II Matrons 

happened to be either a relative or closer to one or the 

other senior officer of the medical fraternitY of NJ. 

Railway, Hence the occasiofl never arose for holding the 

Contd ... P/6. 
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selectio test for filling up the vacancies in Matron Group 

B posts and the vacancies were filled by promoting the seniormos 

of the grade II Matron. The misfortune of reondent No. 6 

of being junior to appAcant danded departure from the 

past practice. Ience to fill up the vacancies in the two posts 

of Matron Group B in 1994, it was decided to hold the selection 

test. 

4.9 	That vide General Manager (P) Maligaun' s )QR No. 

E/254/III/'9/2(0) dated 24.8094, it was notified that the 

written. Examination for the two posts of Matron (Group-B) 

(IS? & IUR) will be held at 10.00 Rrs. on 12th September 1994. 

The notification also contained the namesof the candids 

who were eligible to appear in the said written examination. 

There were total 7 names vz. (i) Indira Baa (UR), 	(2) 

Manju Rani Das (SC) 	(3) Ayasha Barua (SI) 	(4) Alley George 

(uR) 	(5) Maya Nendi (UR) 	(6) Biru Prova Singh (SI) 	(7) 	M. 

Jacob (UR) 	All Matrons Grade-II,MaligaiOfl Railway }bital. 

From the aforesaid, it is thus clear that for 

one reserved post (SI) of Matron Group B, the flames of only 

two matron s were included in the ii who belong to Scheduled 

- 

	

	 Tribe i.e. Ayasha Barua (applicant in the instant case) and 

Btru PrQva Singh (reondent No. 6 in the instant case). 

Copy of the XXR No. E/254/III/9/2(0) dated 24.8.94 

is annexed herewith and marked as ANNEX1JREIII. 

4.10 	That in terms of nne,oire:III a general nod.ce 

was issued vide NO.E/254/1-.Pt.V(DMO) ated 26.8.1994 wherein 

apart from notifying the date and time of written examirtion 

Ozntd.. .P/7. 

11 
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the names of total five matrons were given (including both 

T and general) with the direction to spare them for examina.. 

tion. 

It is worthwhile to note that vidLe Annexure;III 

total matrons (including ST and general) were found eiigible 

to appear in selection test for two posts of Matron Group B 

but the aforesaid notice dated 26.8.94 deleted the two names 

and reduced the total names to 5. Out of this 2(twO) were 

sQheduled tribe candidates (appl.tcant and respondent No. 6) 

against 1 (one) ST post of Matron Group-B while 3 (three) were 

general candidates against *1(one) unreserved post of Matron 

Group- B. 

Copy of the noticedated 26.8.94 is annexed 

herewith and marked as ANNEXURE:IV. 

4.11 	That the Manual lays down the Rules determining 

the number of employees to be called for selection. As per the 

rules, the number of ST candidates to be considered for selea-

tion should be 3 times the number of reserved posts. Moreover, 

if adecivate number of 5Th are not available within the field 

O deteined for consideration against reserved vacancies, 

the field should be extended to five times the number of 

vacancies and only those STs coming in the extended fielde  

should be considered. 

In the instant case as the selection was held for 

only one reserved vacancy for ST in the Matron Group B post 

therefore, as per the rule, 3 ST Grade II Matron ought to have 

been called for selection and if the adequate number of ST 

Ontd. . .P/8. 



Grade II Matron were not availaDle within the field so 

determined then as per the rules, the field ought to have been 

extended to five times the number of vacan ci e s. Hence in the 

instant case •ither 3 or 5 ST Grade II matrons ought to have 

been called for selection. As the same was not done and only 

two ST grade II Matron were called for selection, therefore, 

it is suriitted that the very process of selection began 

with the infraction of rules. 

	

4.12 	That the zone of consideration was not extended 

to 5 ST grade II Matron for the simple reason tat the 

respondents had no desire to make things complicated and 

diffilt for respondent NO. 6. Purpose was not to carry out 

selection in its true spirit but to enre that respondent No.6 

is promoted to Matren..GrOUp 'B' without much fuss. Had respon-

dent No. 6 been the seriiormost grade II ST Matron, the applicant 

has absolutely no doubt in her mind that in that case, no 

selection would have been deexned necessaEy by the senior 

Medical Of tices and like the decade old practice the respondent 

No. 6 would have been. promoted to MatronGrOup 'B' on the 

basis of her seniority. 

	

4.13 	That as notified the written examination was held 

on 12th Sep tønber 1994 followed by medical examination after 

3 days. As per the practice only those who clear the medical 

test are called for interview. The applicant alongwith 

respondent No. 6 and other three general candidates was called 

for interview and she accordingly appeared in the same. It is 

stated that the whole process of written examination fx to 

interview was completed in one week's time i.e. by 19th 

September. 

Ontd...P/9. 
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4.14 	That during this 7 days period from 12th September 

to 19th September when the selectiun process was carried out 

there were lots of repo rts/comp laint s like giving unfair and 

unreasonable attention to respondent No. 6 by the influential 

members of the medical fraternity, changing of answer scripts, 

manipulation in marks and the adopting of other unfair means. 

It is worthwhile to mention here that the respondent NO. 6 was 

given the luxury of sitting in a separate room at the time of 

written examinatione She was the only exarninee in that room. 

Such were the goings on and the prevailing abnosphere that the 

result of the selection was unofficially known to everybody 

in the Medica 1 Department. This provoked a sharp reaction 

from the Nussing Staff in general and in the representation 

aated 23.9.94 (which was sent within four days of the completior 

of selection process) signed by 68 members of Nursing Staff 

(inclusive of Matrons and Nursing Sisters) request was made 

to the 2kist Chief Personnel Officer toz consider only the 

seniozrnost Grade II Matron for promotion to the post of Matron 

Group B by judging her suitability through the ACRs and the 

overall service record. In the representation Chief Personnel 

Officer was also reminded of the past practice. 

Copy of the representation dated 23.9.94 is 

annexed herewith and marked as ANNEXtJRE:ZV 

	

4.15 	That on the same date viz. 23.9.94 the applicant 

in *Jw her individual capacity sent the representation to the 

General Manager. In this representation applicant spoke of 

bungling in the selection process and also referred to the 

unfair means and manipulation that were resorted to in the 

course of selection process. 

Contd.. .P/1O. 
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pplicazit's 
Copy of the.LrepresentatiOfl dated 23.9.94 is 

annexed herewith and marked as JNNEXURE:.VI. 

	

4.16 	That the mexure:VI representation of the applicant 

failed to evoke any response from the respondents. But what 

was stated in the said representation turned out to be true 

when on 17.10.94 the respondent No0  3 vide office order No. 

232/94 (medical) appointed the respondent No. 6 as Matron 

Group B against the existing reseved( SI) Vacancy. 

Copy of the impugued office order dated 17 0 10.94 

is annexed herewith and marked as ANNEJRE: VII. 

	

4.17 	That the nnexu re: VII office order is silent 

about the formation of Panel and the names that have been 

included in the Panel. It is stated that the Panel and the 

names which appear there have been kept as a closely guarded 

secret. TO . the info nation of the applicant, her name also 

appears in the Panel. If  this is true then by virtue of her 

seniority,, applicant ouht to have been appointed to the post 

of Matron Group '' in precedence over respondent No.6. 

4,18 	That there must be transperancy in the functioning 

of administration ezpecially in the matter of recruitment 

and selection to the public post. There is no rationale 

behind maintaining a secrecy in so innocuous a matter as that 

of formation of panel and names included therein for the purpose 

of making selection to the posts of Matron - Group 'B". That 

the secrecy becomes necessary when one has something to hide. 

Hence the instant case is a fit case wherein this n'ble 

Contd.. P/1(1. 
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Tribunal may be pleased to direct the Railway aãninistration 

to lift the veil of secrecy over the Panel. 

4.19 	That the applicant states that she would reach 

the age of superannuation on 30.4.95. Due to the irregularities 

of the Railway administration she has missed her chance of 

promotton. The sole purpOse of her filing this applicatiOn 

is to ensure that the Railway administtation in filling up the 

vacancies in selection post of Matran Group'B does not act 

on mere whim but acts strictly in conformity with the rules. 

The respondents cannot when it suits them make appointments to 

the posts of Matron Group B on the basis of seniority and 

5wjtch over to the process of selection when seniority as a 

basis defeats their interests. Moreover, the irregularities 

which were committed in the process of selection habadly 

vitiated the whole process. F*ce the interference of this 

Ibn'ble Tribunai is necessary for undoing the wrongs done 

in the process of making selection for the reserved post of 

Matron, Group 'B'. 

4* 2D 	That after the Annexure:V1I office order dated 

17.10.94 the applicant submitted yet another representation 

by way of reminder. dated 3.11.94. Even this reminder failed 

to elvoka any response from the respondónts. Applicant 

states that::nO useful purpOse would be served in pursuing the 

matter any further with the respondents. Hence the appl.tc ant 

has come before this Hon'ble Tribunal f'r the redressal of 

her, grievance. 

Copy 6f the reminder dated 3.11.94 is annexed 

herewith and marked as ANNEcJ RE: VIII. 

cbntd. . .P/12. 
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4.21 	That the applicant files this application bonafide 

and to scare the ends of justice. 

5, GUNDS FOR RELIEF WITH LEGAL PVISIONS : 

5.1 	That since last 15 yeaEs appointment to the post 

of Matrons GopB was not made through the process of selection 

hence it amounts to break down of the rules of selection and 

the practice followed in the laSt 15 years itself has 

acquired the form of a rule. The departure by the respondents 

from the said practice in be instant case is. thus not XV 

permissible in law. 

	

5.2 	That the failure of respondents to cali the requisite 

number of employees for selection in wanton infraction of the 

rule has incurably vitiated the selection process from the 

very start. 

	

5 • 3 	That the irreilaritieS, malpractices and the 

adoption of unfair means in the process of selection lwe 

bad.y vitiated the selection. 

	

5.4 	That the non..disclouSre of names in the panel and 

the veil of secrecy that surrounds it, is w1lly iniperisissible 

and 4tIxut any sanction of law. 

	

5.5 	that the process of selection and the impued 

Annexure: VII office order dated 17.10.94 in pursuance thereof, 

are violative of Article 14 and 16 of the Constitution of Indi 

	

5.6 	That the respondents while calling for the selectio- 

for filling up the vacancies in the pOstS of MatronGrOup 'B', 

Contd. .P/13. 
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have acted majiciously, whimsica]J.Y and capriciouslY. They 

acted in total disregard to the es.tabiished principles of service 

jurisprudàxzce. 

6. DETAILS OF REMEDIES EXHAUSTED : 

The applicant declares that no appropriate alterna-

tive remedy is available to him in the instant case. 

-I 

7 • MATrES NOT PREVIOUSLY FILED OR PDING 
BEFORE ANY OTH COURT: 

The appi.i cant further declres that he has not 

filed any application, writ petition or suit regarding the 

matter in respect of which this application has been made 

before any Court or any other authority or any other Bench 

of the Tribunal nor any such applictiOfl, writ petition or 

suit is pending before any of them. 
II 

8., REI4LEFS $ZUGHT: 

	

8.1 	Aãnit the ptitifl s  call for, the records especially 

the papers/dOcimeUtS* throwing light on the selection 

procedure and the formation of Panel. 

	

8.2 	Quash the appointment of respondent NO. 6 to the 

selection post (reserved for 519 'of Matron Group..B 

and to that extent set aside/quash in part the office 

order No. 232/94 (medical) dated 17.10094 (Annexure:VII) 

	

8,3 	Direct the respondents to hold a fresh selection in 

accordance with law to the selection post (reserved 

for S75 of. Mat ron Group-B. 

	

8.4 	Pass any other order/orders as may be deemed fit 

and proper in the facts and cirimstances0f the case 

for the ends of justiLce. 
contd. .P/14. 
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85 Award cost of this application to be applicaut.5 

9, INTERIM ORDER PRAYED FOR : 

Inthe facts and circumstances of the case, applicant 

does not pray for any interini order. 

	

-- 	100 •.... 	 S  

plicant has filed this application through his 

Advocat. 

11, PARCULARS OP THE BANK DRAPT/POSTAL ORDER PILED 
IN REECT OF THE APPLICAtON FEE : 

S 	 (j) I.P.O, No 03 	 '(ii) Date 

(ijj) Payable at : Guwahati. 

12. LIST OP ENcLoaJR'ES : 

• 	 As stated in the Index. 

VERIFICATION 

I, &nt. Ayesha Ba'ruah, aged about 57 years, wife of 
I'. 	

Shri H.S. Baruah, at present working as Matron, Grade-Il, 

C'entral'ibspit&., N.Y. Railway, Maligabn, do hereby solemnly 

affirm and state that the statements, made in p agraphs 1 to 

• 	 4 and 6 to 12 are true to the best of my knowledge and belief 
• 	 . 	and those made in paragraph 5 are true to my legal advice and 

have not suppressed any facts relevant to the case. 

And I si this verification on this tie 	day of 

	

• 	December 1994 at Ouwahati. 	/ 



• 	
- 

- 

ç
 	

a
 
a

 
a

 	
a 	

a 	
a 

cs
 	

ti
ii
 

s_
•9

 	
h' 	

• 	
. 	

• 	
. 	

. 
ci

. 	
c
•
i
e

- 	
w

 	
z
 

	

3
 (

i)
 	

0
 	

• 	
P 

ci
- 

 

	

) 	
. 

) 	
0

 	
c+

 	
tj')

 
p 	

c 	
W

 	
c
f 	

03
  

:3
 	

U)
 	

(D
 	

0
 

11
 	

H
. 	

0
 	

'1
 	

• 

CD
 

g
 

trJ
 	

i
t
4

_
 

ti
 	
t
t
 	

tu
 	

t 
i
 
t
1

 
c
)
o

 
J
Q

Q
Q

 
0
 

•
1 	

-
,
 	

I-a
 

to
 

D 
(f

l 
I- 

I-
 

to
to

 
(7

! 
O

 
0
 

0
 

' 
(T

 
- 

(
D

0
 

0
 

• 
. 

Co
 

gs
 - 

. 
• 

. 	
• 

01
 

. 
. 

. 
1
4
 

to
 

(J
i 	

. 
I-

 
• 

• 
(_, 

01
 

01
 

. 
• 

. 	
. 

01
 

01
 

0
1
i-
 

-D
 

tD
to

 
0

1
0
1
 

0
 

- 
O

0
1
 

t3
 

C
) 

:t
o
 

to
 

co
 

to
 

0
 

CO
 

0
 

• 
• 

a
 

co
- 

GD
 

• 
. 

F-
1  

- 
. 

• 	
• 

. 
F 

I-
N

 
co

 
}-

 	
i-s

 
• 

• 
• 

01
 

• 
I-

 	
• 

0)
 

a
) 

a
) 

a)
 

0
) 

I-
 

• 	
(f

l 
a

) 
01

 
(0

 
a
iC

) 
01

 
GD

 

to
 

to
 

tD
 

C'
) 

(5
1 

t
o

.
 

- 
s4 

• 
• 

()
C

) 
C)

) 
• 

• 
p-

 
. 

. 
I•e

 
,_

. 
. 	

. 
a 

-  
F-A

 
GD

 
I-

 
I-s

 
(0

(r
) 

(0
 

..
. 

. 
. 

a 	
-.

 
. 

C)
) 

0
) 

0
)
0

)
0

)
 

0
)
0
)
 

0
1

0
1

 
(3

1 
0
) 

01
 

0
1

0
1

 

0
 

0
 

:3
 

a
 

a
 

a
 

a
 

a
 

a
 

a
 

a
 

CL
 

a • 	
- 

I-
 

- 
. 	

I-s
 

I 
I 

I- 
to

 
CO

 
tO

 
CO

 
(5

1 
(f

l 
'•
° 

0
 

a)
 

0
0

 
0

 

- 

• 	
-,- 	

_j_
'- 	

-' 	
I 

r 

0
1

c
0

 
 

• 
• 

• 
• 

• 6
4
.
 

 
a

 
a

 
a

 
ci

- 

t'
i 

H
 

a '
 

• 
a 

• 
o

d
 

I 
xj

 
CD

 
• 

a
."

 
• b

i 
ó Z

 
II
 

c
t 

•
3 

0
 

P1
 

PD
 

$
1
 

• 	
:3

 
(n

 
'1

 D 
9

 
0
 

to
 

$
a
I 

D 
C

l 
0

 
• 

1 
N

 
(D

 

Fj
- 

I
I
 

0
0
 

I 	
I 	

1
4

1
 

i
i
 	

c+
C

D
t 

0
 

0
 to

 

t
 

t
 

•
H

 
.
0
 

W
 

Ic
,1

 
Q

 
0
 

Q
 

Q
 

• 	
o

 
• 

I
I
 	

I 
OD

 
G

q 
-
0

 CD
 

) 
I 

f 
01

 
• 	

s.f.
). 

• 
0
) 

. 
01

 
CD

  
I 	

I 	
c-F

 	
D 

J 
0

 

(5
1 

' 
• 

' 
I•

I 
• to

 
C'

) 
C\D

 
- 

CO
 

a
) 

I
I
 

C
) 

- 
.• 

to
 

1 	
I 	

1
0
c
+

j 
CO

 
- • 

• -.
 

• 01
 

0 • 
Ic

-n
I 	

Cl)
 	

ci
- (

D
 

ci
- 	

I 
ci

- 
C

) 
0
) 

• 
• 01

 
. Cp

 
• 	

.
0

 
j 
C

+
l-
.I
 

 
0

 

c-
fl 

co
 

c-
fl 

01
 

(5
1 

0
 

I
I
 	

I 
• 

-.
 

- 
• 

I 	
td

-'
••

d
'•
::
'I
..
 

I-
s 

(J
 	

t 
i-a

s
 

to
 

to
 

-s
o
s
 	

• 
to

 
• 

FA
 

• 
0

 
II
I'
)
 	

O
c
t-

I 	
• 

ci
. c

-F
 	

Ct)
 	

a 
3

 
ij
 tJ 

-C
) • 

- 
• 

1P
, 

$
C

$
D

j'
c
 	

I 	
• 

. 
-0

1 
• 

• 	
a 	

CD
 	

.4
- 

0
 	

• 
(7

1
0
1
(7

1
 

$
1

 
C

) 
a
) 

0
 

•  
. 

I 	
I 	

I 	
I 	

• 
Cl)

 

i1
1

3
 

0
 

0
 

0
 

k
I
 	

ll
o

 
s 

a
 

a
 

• 
l
I
1

.
.
 

 
• 

01
 

to
 

to
 	

If
z
iC

D
C

D
$

 
(i
i 

0
1

k4
 

Ic
+

'G
r
I-

 	
. 

(D
 

rc
D

 	
-

t 
I.

Ic
D

 	
0
f
 

• 

I-
 

cD
 

\c
o
;r

n
.c

l 	
0

$
 

• 

- 
01

 
0
 

I'
I

i 
- 

- .1
0

c
f-

c
+

 
01

 
• .4 

01
-  

O
C

')
 

to
 

I
-
t
i 

I 

'P-
'C

L
Q

. 
0
 

• 
•-,

- 

to
 	

co
 	

to
 	

0
)
0
)
 0

)
 

to
 	

to
 

to
 	

. i-
 	

i-
 

0
) 

 
0
(
0
 	

-4
 -

3
 	

G
D

C
n
 o

 

ç
D

O
 

a
ll
 

H
 

H
. 

I .  
ci

-.
 

0
 

:3
 

S 

to
Q

Q
 

I I 
•
•

ll
 

cn
 

•
 H

. 
. 

I 	
•- 

I
I 

co
 	

U)
 

 

• 
I I 	

I 
•
z
 

S
O

 
I
I
 



I 

1 

C
 

V
 	

) 
I 

W
a
)0

+
'4

 
. 

I 

• 
•1 

a
) 

.
r
1

 	
G

)W
0

 
I  

I
I
 

. 
G

)C
 	

C
.r4

 
. 

/
 

0 
I 	

I 
J
) r4

 	
4
 	

.0
 

Q
 

I
I
C

'
)
 

C
') 

I 
0

) 
LU

 
U

) 	
LU

 
U

) 
 

tf) 
Lo

 
U

) 
I 

(0
 

t') 
(0

 
C

') 
C

') 
C

') 	
C

') 
C

') 
C

') 
C

') 
C

') 
C

')
C

')
 

• 	
co 
I
1

C
)
-
4

 
4 

1 
0
 

_
-
1

4
 

4 
r
l 

 
-.4 

1
4
 	

i-
4 

.1
 

 q
-
4
 

4 
4 

. 
I 

U
 

O
H

 

4 
0
 

CO 
CO . 

N
 

• 	
. 	

. 

L
 

3 
. 

-I 
• 1-4 

-4 
to 

i
i
 

•, 
. 

. 
. 

. 

. 
: 

I
.
 

• 
.• . 

• 	
1N1 

C
 

e
 

. 
! 

, 

0
• 

e., 
• 

'0
 

i
i
 

• 
. 	

;
.
 

II
,  

0
 

•j 
to

 
.U

O
 

(0
 

(0
 

(0
 

(0
 

(0
 

CO 
c
o
.•

 
(0

 
(0

 
CX) 

C
) 

co 
t
ü

C
)
 

'c
o
 

(N
 

(N
, 

C
') 

(U
 

• (0
 

• 
• 

to, 
(0

 
. 	

. 
to

 . 
to

 
to

 • 
(
U

tU
 

• 
to

 
0
)
(
j
-
 

N
 

N
 

• 
I 

c-i 	
' 

C
') • 

(N
 • 

.6
 

• .. 
c-I 	

c-I 
v-I 

v-I 
v-I 

v-I 
S 

v-I 
S 

tO
 

(C) • 
S 

1 	
C

') 
• 

C
') 

S 
N

 
• 	

•
i
I
 

• 
L
O

s
 

C
') 	

C
) 

to
 

VA 
LU

 
C 

tO
 

IZ41 • 

	

• 	
s 

	

C
) 	

to
 

to
 

. 
LI) 

. 
o
 

• 
if) 

• 
(3) 

• 
U

) 
t.U

t 
9 

• 
J
t1

) 
 • 

•
I
i
 

C
') 

to
 

c-4 	
(N

 
(N

 
(N

 
-4 

. 	
4 

(N
 

(N
 

(
0
(
0
 

cj1 
(0

 
v-I
LU

 
'Sj 

'
1

U
) 

114
1 	

q4 
iU

t
,
o

 
C

)' 
co 
(
U

'L
U

 

S 

to
 

to
 

0
 • 

C
') 

tO
 

(
0

\c
1

 
LU

 
LU

 
C

') 	
•
. 

1L0 
• 

to
 

c-I 	
• 

• 
v- 

a 
(0

 
• 

U
) 

• 	
• 

tO
 

• 	
• 

v-I 
• 

c-I 
to

 • 
• 	

. 
v-I 

0
 

v-I 
LU

 • 
• 

tO
 

to 
. 

I 
• 	

C
) 

1-I 
• 

N
 

to
 

• 	
. 

• 
• 

v-I 
S 

• 
C

') 
• 

• 
C

) 
to 

C
) 

I 
I 

LU
 	

• 
(N

0
)

1  •' 
C

') 
c-I 

• 
0

). 
• to

 
0
) 	

to
 

c-I 
v-I 

to 
C

') 
LO

 
• 

c
-
I
't
o
v
-
I
 

U
) 

to
 

. 	
. 

tt) 
• 

(C
) 

0
 

C
') 

()) 
c- 

U
) 

rA
 

to
 

C 
CT) 

N
 

tO
 

U
) 

• 0
) 

(D
 

C
) 

to
 

 
1
 • 

• 
CO 
tO

 
C

') • 
• 

0
 

tO
 

tO
' 

C
') 

j4 • 
 

• 
to

 
tO

 
C

') 
• 

c-I 
0

3
(
0

 
L

U
 0

 
• 

c- 
v-i 

• 
1 

C 
' 

N
 

C
') 

c-I 
• 

-1 
• 

c14  
a 

v-I 
0

 
v-I 

sI • 
• 

v-I 
C

') • 
• 	

'-I 
- . 

• 	
vja 

• 
e 

• 
• 

• 
• 

• 	
. 

a 
U

) 
• 

v-I 
C

') 	
v-I 

• 
U

) 
• 

cf' 
C

') 
• 

v-I 
• 

U
) 

03 	
• 

C
J 	

- 
N

 
IN

 
N

 
If) 
C

') 
co 
tN

 
v-I 
i-I 

c-I 
c-I 

0
 

U
) 

• 
0
 

• 
L 

• 	
. 	

'
SI 

ç
r
)
 

f14 
() 

(3
 

.( 
(
•
ç
 

ft 
-: 

Z
 

Cd 

4-1  

.
1
.

1  
tD

 
j
.
 

P- 

I.
b
o

cti 
0
3
1
 

 
CO 

.C
)
 	

• 
a) 
ti) 

0
 

cp 
Q

 
U) 

C
 

v-I 
0
.
.
 

C
 

. 
. 

0
 

0
 

Z
 

t2) 
1i 

0
 

c
c
L

i 
c 

a
l 	

-P
 

C
.
H

 
•1 

c
 

C) 
a
i 

I 
Cd 	

q
j 

-
 

• 
• 

• 
Q

i 
-P

 
a 

a
l. 

ai 
S 

a
l 

t> 
ctl 

-P
 

r
 

0
 	

C
'

c1 
a) 

. 
I

.  
• 	

I 
C

 	
• 

<
;
:
 

:i 
I) 

• 
w

 
4

 
• -1 

:
3
5
0
 

4 	
(14 

(h
I 

r-4
 

• 
1'4 

aS 4 
.
•
 

i
'
 

Q
i -i•• 

•r4 

0•, 	
I 

-w
 

. 
• 

I 

	

• 	
• 

	

U
) 	

to 
N

 
S 

CO 
S 

CT) 
c-I 

• 
0
 

S
.. 	

S 
-I 	

C
') 

S 
tO

 
• 

ci 
S 

L
i) 

a 
to

- 
S 

N
 

S 
CO 

S 
'3

) 
• 

0
 

4 
(N

 
1 

v-I 
C

') 
C

') 	
C

') 
C

') 
CQ 

C
') 

C
') 

C
') 

C
') 

21 
• 	

to
 

tO
 

t 4-1  

• 	
• 

0 
011 

• 
0  



/ 

I ~ RONT/ 

.1 	4IP 	 I  

Eli 	 RAILWAY WEEK - 1979. 

. 	 CERTIFICATE OF MERIT 
IpI.  

Awarded 	 fQi, 
'e2zt41 ãMIo4  Xojewnl. 6s,  

for maritorious performance during the year. 

43 
41 

• MALIGAON, GAL1HATI-11 	 GENERAL MANAGER 

41 	 13........4....... 1979. 	 .. 
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XXR 	 MLG 	 24/8/1994 

a a a 	 - - - a a - - 

145/LMG 
MS/IC/NJ? 
DRM(P)/KTR & LZIG 
MEDICALi DIRECLOR/CTRAL k'/MLG( BY HZND) 

 
-- -- - - - - -- - - -- 

NO. E/254/III/9/2(0) (.) WRITTEN EXAI]I1TATION FOR THE POST 

MATRON (GROUP B) (1 ST & 1 UR) WILL BE HELD AT 10.00 HRS ON 

12TH STEMBER/94 IN 1D/MLG' s OFFICE (.) FOLWWING WILL.LNG 

ELIBLE CANDIDNTES SHDULD BE DIRECTED ¶10 APPAR BEFORE 

THE WRITTEN EXAMINATION ACC0DINGLY (.) (1) INDIRA BAJA (UR), 

EATRON/GR.II/MLG (2) MANJU RANI DAS (SC), MATRON/GR.II/LMG, 

(3) AYASHA BARUA (ST), MATRON/GR.II/MLG (4) ALLEY GEORGE(UR), 

MATRON/GR.II/NJP (5) MAYA NANDI (UR) MATRON/CR.II/NLG 

(6) BIRtJ PIDVA SINGH (sT) • MATRON/ GR. II/MLG AND (7) M. JAB 

(uR), MATRON/gR.II/MLG (.) THE CANDIDATES NAY BE ADVISED THAT 

THERE WILL BE NO ABSENTEE SELECON (.) ENSURE CX)MPLIANCE 

WITH AN INTIMMON ¶10 TS OFFICE (.) 

MARS BRAI-
DY. cPO/GAZ 

a n - - a a a - e e a - - a - a S S - - - - S - - - - 

N .T.T. 

Copy by post to : 

1. 4G/NLG 	(2) cNS/ZMG 	(3) MS/Ic/NJ? 

4. DRM(P)/KIR & LG 	(5) Dy.cMD(ADMN)/MLG 

6. Staff concerned. 

. .• 

( Mrs. M. Brabma ) 
Dv. CPO/G 

P0 E G1'1 ERAIJ MAN AGER (P) 
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N.F. RAILWAY 
Office of the 

Medical Director, 
Ma].igaOfl 

Dtd. 26,08.1994 

No. .E/254/1_Pt.V() 

To: 
Matron/C4/MLG.  

Sub : Written Examination for the pOst 

of Matrofl/Gt. B. 

Ref : GM(P)/MI1G'5 XXR No, 4/254/111/9/2( 0) 
at. .24.8.94. 

In terms of GP)/MLG'S XXR under reference the 

written examination fox the post of MattOfl/G. B. will be 

heid On 12.9.94 at io hours, in the office of the CMD/MLG. 

The following eligible Matxons/11//M LG may be 

spared to appear before the written examination, in time. 

&nt. Indiza Barua, MttrOfl/1I//M 	(XX UR) 

' 	yesha Barua -do- 	(S 
(TJR) 

3•0 	Maya Nendj -do- . 

. 	 (sT) Biru Prava Singh ...o- 
(UR 

" 	 M. Jacob -do- 

There will be no absentee selection. 

(Di. A.S. Deb ) 
ax. DMD/AdBn 

For Medical. Di zectO x/MLG 

Copy to : 

G.M.(P)/MLG 
cMD/MLG 	

d. 3• MatrOfl/II/OflCe3e 

Sd/- 

(Dr. A.S. Deb ) 
Sr. UW/Admn 

For Medical DirectOr/MLG. 

r S 
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- 21 - 	 ANNEXURE:V 

1110 
The Cnief Personnel Officer, 
N.F. Railway, Maligaion 

(Through properchannel) 

Sub- Filling above the post of Matron/X_(Group_B). 

Respected Sir, 

We have the honour to request you to consider our 
humble request  as follows : 

That sir, the administration has taken necessary action 
to fiLL up 2 (two) posts of M&ron_I(GrOup-B) (one UR and one 
Sl', for which the written test has been held recently. 

That sir, in the past for filling above the post of 
Matron Gr-I, no positive selection was held and the promotion 
were given based on the confidential report and service record 
dud to senior most Natran/Gr-II only considered for the said 
post. 

Although we had submitted an appeal to the administra-
tion that the proce&re followed in the past for filling up the 
post of Matron/I should be done this time also but it was 
regretted. 

Ebwever, we would remain thankful to the administration 
if seniorrnost Gr II Matron are only consider for the post 
mention above. 

The above gesture of the administration will definitely 
give satisfaction to all the Nursing Staff of this railway. 

Thanking you, 

Date : 23.9.94 

15, Pratima Bhuya 

16. PhulKumari Kalita 

• 17. Kalpana Haldar 
Sipra Mukherjee 

Miria Sinha 
Preni Newton 

21, Ratna Bhattacharjee, 

Illegible 
Thinurni Hhara].i 

Jayashree Das, 
Tapati Mukherjee 

26, Namita Dutta 
27. M.G Mariam 

Yours faithfully, / 
SW- 
1. M. Jaidy 

2, Niva Lasgupta 

C Abraham 

M. Suju 

A Ghoh 
Lila Paul 
Rubi Barua 

Sanghamitra Choudhury 
Illegible 
JessyJobnsofl 

11. Nilima Nath 

12, R. Parathi 

1 0  Jyotsna Das 
14. Snee Talukdar. 

Contd. . .P/2. 
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1. Jessy Jo1isofl Nursing Sister. 

20  Niva Dasgupta Nursing Sister. 
3. c. Abraham 	Matrofl G II CM MLG 

4, M. Sanju 	MatROn Gz:. II CWMLG. 
5. &ee Talukdar S.N. CM MLG 

Manimaya Jain Matron II MD/LZVIG 
N. Natha 	Matron Gr.II/MLG 
A. GIsh 	Matron II 
Sushila Das 	Matron II 
SanhamitEa Choudhury - SNurse 
S. Choudhuy, Matron-lI 
Gita Purkayatha - N/S 
Lila Paul, Matron-Il 
Geeta Raha, Matron-Il 
A.Dype N/S 
Pranati Kar, N.S 
Bijali Das, N.S 
Maya Rani Basumatari, N/S Med/NLG 
Chandana Hare N/S. Med/MLG 
Mrs, Juttika Dutta, N/S/MedIMlg. 
chandana Paul, SNImeWMLG 
La3cshi Rani Das, Matron-il 

23, Jyotia Das, 
Pratima Bhuyan 
.Jayashri Das 
K. Acharjee 
A. Biswas 
S. Bhadra 

3) • R. Barua Matron II/CHS/NLG 
Neyati Gos8 
Kusum Das, 
R. Parvathi 
M. Mus. 
Ratna Bhattachariee - S.N. 
Bhisarnrfla Rajan, N.S. 
E.mwni Bharali, N.S. 
Namita Dutta 
M.G.Maaim S.L. 
Ratna Dutta 

41. M. Konsqar, S.N. 

CA 
R"at" 

OC 

NA 
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ADV7N cE cXPY SUEMITTED 

TO 

The Genexa.L Manager (P) 
N.F. Railway, 
MaligaOfl 

ANNEXURE: VI 

Dated Maligann 
Sept 23, 1994. 

Through proper channel 

Sth : ipeal to ddvance justice in 
selection tor Matron Group 

size 

Sir, 

Being man conpelled by the circumstances, I lay 

before you my following prayer with the expectation that 

it Will not cause any annoyance. 

Sir, by your benevolent action, after putting 

continuous hard service of long 30 years in Nursing Cadre, 

in accOtctaflCe with seniority, I got the chance to appear 

in the written test of Matron Group 'B' which was held 

on 12.9.94. My seniority positOfl stands at 3rd and 

belongs to ST community. Sir, it is fact that result 

haa not been given to know to may candidates officially 

but has been given to know to many candidates and thi s news 

is spreaO ai.L over. From that news it is crystal clear c 

that fxxz unfair means and manipulation has taken place 

otherwise this type of marks could not be scored by some 

oLthe candidates. 

w I like to point out some lacuna in the 

prOce1Ze of selectiOfl held. 

Number of post to be filled up has been 

published for 2 (1 UR & 1 Sl 

It is heard that panel of four persons 

is going to be formed. But only 7 candidateS 

have been called to appear in thzt selection 

It is not understood as to what procedure 

the adminlstratLLofl has adopted as it does 

not satisfy the norms of either suitability 

test or selection. 

Sir, it is the right of every railway employee 

to ha e justice from the atinistratiOfl but by the action 

aciinistratiOfl I am afraid, this is going to be defeated 

Qntd...P/24, 



- 24 - 	 annex. Vi. contd. 

from an influencial angle. News also goes like to the 

extant that even an swer script has also been changed for 
furtherance of somebody's interest. Sir, near future I 

will retire from Rly. service but as a citizen also I 

desire to see that administration's good will prevails 

as impertial and honest. 

For continuance of this fairness, impartiality 

I ,ould request you to cancel this selection andhold the 

same in presence of 3 PHDD's who will remain as invigilator 

and èvalu ate the an swe r Script on the same date before 

sunset. 

d this.kifld of action will meet the natural 

justice to all and there will remain no room for copying, 
manipulation and any othex kind of misdeed by powerful loby. 

Sir,t this last stage of my service I do not 

desire to seek justice from any other forum with high 

expectatiOfl that your honour will advance justice to this 

poor applicant. 

1bpe your honour will let met know the action 

taken as early as possible. 
Yours faithfully, 

Sd/i 

Ayesha Baruan 
MatrOn/Gr.II CR/MLG. 

Copy forwarded for inrmation and necessary action to 

The General Manager, NJ. Rly, MaligaOn 

The C hief Medical Director, N.F. R1y1 Maligaon 

The Medical Director, N.F. Rly, MaligaiOfl 

The Director (Health), KX.Rly Board, New Delhi 

5,, The Chief Vigilance Officer, N.F. Rly., Maligaofl 

6, The Gefl. Secretary N.F.Rly, Employees Union, Maligaon 

Yours faithfully 

A JaC  
) 
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- 25 - 	 ANNEXuRFVIL 

• 	 NORTHEAST rRONTrER RAILWAY 

OFFICE ORDER NO.232/94(MediC&) Maligaofl, dt. 17/10/920 

The following 2 (two) Matron S/Gt.II/N.'. Railway who 

have been erTçarlelled for promotion to the post of MAT)N/G)UP-B 

in scale Rs. 2000..3500/- through a selection consisting of written 

test and viv-VOce test, are appointed to officiate in Group-B 

service and posted as MATR)N/GR0.B in the Central Hospital 

N F. Rly/MaligaiOfl against the exi sting vacancies : 

Name and present designation 	Posted on promotion to Grour-B Service 

3tt. Indira Barua (UR) 	Matron/GrOU_B/central 

Matxon/G.II/Cefl tral Ho api ta Ho api tal/Ma].igaOfl 

al/MaligaOfl 

&t. Biru Prava Singh(ST) 
MatrOfl/Gr.II/Cefltral 
Hospital/Maligaofl 

Maton/Group-B/Central 
Ho spi tal/Mali gaofl 
(attached to Nurses Trg., 
School.) 

This issues with the approval of C1 and (4D. 

SW- 
For QgIERA1J MANAGER (P) 

N.P. RLy/MALIGLl 

NO.E/254/III/9/2(0) 	MLG. DT. 17.16.94. 

Copy forwarded for infoxmatiOfl and n/action to : 

1. c40 F14& CAD CVO & SD(I/MLG (2) FA& C?L) (EGA) /MLG. 

3,, Medical Director/Central Ho spitai/Maligaofl. The dates of 
assumption of charges in Group-B service of the staff concern-
ed may be intimated to this office early. The non_gazetted 
P/Case, service sheet, leave Account of Smt. Indira Barua 
and aut. Biru Prava Singh may be sent to this office duly 

up dating the position. 

4. PS to (4/MLG 	 (5) PA to CD/MLG. 

Snt. Indira Barua, MatzOn/Gr.11/Central iospital/MLG 

&nt. Biru Prava Singh, 	 II/Central  

SpreO3pieS. 

For GEERAL MANAGER () 
N • F • RAI LWAY MALI GAON 

, 
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i 26 . 	 ANNEXIJRF...VIII 

(Advance copy sent) 

The General Manager (P) 
N.F. Rly, Mali gaon 
Owahati.. 11. 

Through proper channel 

Sir, 

Sub My appeal dated 23.9.94 regarding 
selection of Matron Gr.I (Group-B) 

With due respect I like to draw your attention to 
my earlier appeal submitted to you on 23.9.94.bUt not reply 
has been received from your end as yet. 

Sir e, vide my appeal dt. 230.94 I pointed out some 

irregularities as is heard, 4ing to take place in the publice" 

tion of result of selection of Matron Gr,I. 

Sir, till date I have not received any reply 
from the administration regarding what corrective stpps 
has been taken by the administration. 

Hope, your goodseif 411 take the troubles to let 
me know as to what action has been taken on my appeal which I am 

expecting anxiously. 

I ramain sir, 

Yours faithfully, 

Sal-. 
AYESHA BARLIA) 

Matron G • II 
Central lb spi tai/Malgaon 

Dated 3.11.94. 
O3py for info nation and necessary action to : 

The General Manager, N.. Rly, MaligaiOfl, (iwahati-11. 
The Chief Medical Dieector, N .i. Rly, Mali ;aofl, (iwahati-. 11 
The Medical Director, N.F. Rly, Central Hospital/MLG. 

Sal- 

( AYESHA BARUA) 
Matofl Gr.II 

Central Hospital,MLG 

Date : 3.11.94. 
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IN THE CENTBA.L ADMINISTMTIVE TRIBUNAL
, 

 GUWAHATI BEI'ICH. 

O.A. No. 3/95 

• 	 Smt. Ayesha Baruã 

• 	 '. 	 - Vs. - 

Union of India & Ors. 

WRITTEN STATFJIT ON BEHAlF OF THE RESPONDENTS NO .1 TO 5 

The answering respondents begs to state as follows 

	

• 1) 	That the answering respondents have gone through the 

copy of the application On which the above case has been 

registered and have understood the contents thereof. Save 

and except the statements which ares specifically admitted 

heroin below, other s tatemcns-fade in the application arc 

categori callk denied. Further the statements whch are not 

borne on records are also denied and this applicant is put 

to the strictest proof thereof. 

±hat with regard to the state ents made in paragraph 

+.1 and 4.2 of the application, the answering respondents 

do not admit anything contrary to the relevant records. 

Tht the' answering respondents categorically denied 

the conteitions made in paragraph 4.3 of the application. 

In this connection it is stated that the filling up of 

Grade 'B' post of Matron is)asod on the process of normal 

Group-B selection (either viva-voce, or both writteh and 

oral in tor7ns of Railways Ministry's instructior/prqyision 

- 	 .....2 
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.z 
of I.R.E.M.' (Ohapter of Gr. 'B' selection) . It A Là fact 

that the Group 'B' selection to the post of Matron were held 

in the past following viva-voce test only, but not by way of, 

promoting senior most candidate only, as alleged by the 

applicant. The requisite number of eligible candidates (i.o. 

I post x 5 candidates and 2'post r 8 candidates) were allowed 

to appear for the viva-voce tOs t and those who qualified were 

selected. 

That with regard to the statements made in paragraph 

4.+of the application, the answering respondents do not 

admit anything contrary to relevant rules holding the fi.old 

and crave leave of the lion' ble Tribunal to refer to the 

provisions of rules, at the time of hearing of the instant 

application.  

That with regard to the statements made in paragraph 

.5 the answeringrespondcnts denied the contentions made 

by the applicant. Duritig the period from 1988 to 1993, a 

selection was held to fill up post of Matron Gr. 'B' (meant 

for SC candidate) • As per the provisions of extant orders, 

5 eligible candi4atos from SC community were given chance 

to appear in the viva-voce test (confined to the concerned .  

SC community only) and the best of the lot was selected • The 

applicant belongs to ST community and as such applicant 

cnnot be considered for coming within the zone of cons idera-

tion against the post reserved I or SC community. 

That with regard to the statements made in the paragraph 

44 the, answering respondents denied the contention macic by 

the applicant. The seloction to all Group 'B' posts (including 

Matron/Gr. 'B') is held following the normal selection 

•.....3 
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I 
-1 	 procedures and principles where merit is adjudget1 an not 

the seniority alone. Therefore, the allegation of he 
• 	

applicant is not tenable. 

7) 	That with regards to the statements made in the 
11 

* 	 paragraph-.7 of the application, th9 answering respondents 

• 	state that it was decided with the approval of competent 

authority that henceforth the selection to the Gr. 'B' 

• 	post of Matron should consist of both written and ivavoco 

• 	test to maintain the confornity with the procedure of all 

other Zonal Railways. (Annexure-A) .after informing the 

recognised Unions. Therefore, the selection of 199 for 

Matron Or. 'B' was held consisting of both written and oral 

toSto The allegation of the applicant for selecting Rpi- 

dent No. 6 through an influence of a senior Railway Doctor 

is basless and vague. The respondent No. 6 was selected on 

merit after successful competition in the selection. 

That the answering res pondents denied the allegation 

made in paragraph +.8 of the application and reiterate and 

reaffirm the statements made hereinabove. It is further 

stated that the allegations are vague and indefinite. In 

absence of any material particulars regarding the allegation 

the answering respondents arehandicapped in making an 

effective reply. iowevr, it is categorically denied that 

in the past senior l2lost Gr.II Matrons happened to be either 

a relative or àlosor to one or the other Senior officer of - 

the Medical fraternity of N .F. Railway. It is unfortunate 

that the applicant could make such sweeping remark without 

specifying anything. 

• S S S • 
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That with regard to the statements madoin paragztapb 

4.9 of the application, it is stated that the field, of eli-

gibility for two posts is 8 (eight) as per provision of 

extant orders/nub. However, willingness of 13 eligible 

candidates were called for (i.Cg 8 from mai.n list and 5 from 

S tandby list) which had to be further extended to lower 

seniority group, for want of willin&icss from the higher,  

seniority group • Thus, in the final list only 7 candidates 

(including the applicant and respondent No. 6) expressed 

their willinoss to appear in the said selection. 

That with regard to the statements made in paragraph 

.10 of the application the answering respondents state that 

the allegation are baseless. Altogether 7 candidates who qx 
qualified in the written test, were called for appearing in 

the viva-voce test which is evident from XXfl No .F/ 251-/III/ 
- 	 9/2 (0) dated 16.9 .199)+  (Annoxure 'B'). 

That with regards to the statements made in paragraph 

..11 of the application it is stated that tbe field of eligi-

bility was extended to the maximum extent, as per extt 

rules and the candidates were accordingly called from the 

main list and the stand-by list to appear in the writbcn test. 

As such, there is no CtibuguitY in calling candidates in the 

zone of eligibility for selection of 2 (Two) posts of Matron. 

That with regard to the statements made in paragraph 

4.12 of the application it is stated that the calling upon 
ki 

of eligible candidates was in conformity with the proscribed 

norms and S crupulous ly followed • It is also crys tal clear 
that the selection to the post of Matron 'B' has been condu- 

cted with fair and just. It is therefore, evident that the 

contention of the applicant as projected in para 4.12 of the 

application is baseles s, bias and motivated too. 

. a • . 
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13 • 	That with regard to the statements made 	-.paragraph 

1 .13 of the application it is stated that Railway dministra-

tion finalised the selection as quickly as possible following 

all norms and procedures for the interest of,  the administrati-On. 

1f. 	That with regard to the statements made In paragraph 

li.11i of the application, it is stated that the administration 

has already taken a decision that the selection for the post 

of Matron (Gre tBt) will be conducted following written and 

viva-vOce test • This procedure is also being followed in other 

Zonä]. Rlys. It is ascertained from other Blys that both written 

and viva-voce test are essential for selection of Matron 

- 

	

	(Group-B) from nongazettcd to gazetted rank • This was further 

verified from Director General, Rly. Health Services, Now DöThi 

(vido 	 Representation received from the recog- 

jscd UfliOflS on the subject were replied on the line as indi-

cated above. (Annexure-'C'). The allegation made by the appli-

cant are all ill-founded and she is put to the s trictos t proof 

thereof. Sitting arrangement were made room wise and the 

applicant cannot and should find any fault with the sane • It 

is categorically denied that the result of the selection was 

uqofficially known to everybody in the Medical Department. 

However, there is, no bar in guessing the result of the exami- 

nation by this applicant according to her own merit. The 

allegation now made are not to be found in the repros entatimis 

submitted • Thus such allegation are after thought with the 

sole purpose of making out a case and do not merit any consi-

deration by the Hontble Tribunal. 

15) 	That with regard to the statements made in paragraph 

4.15 and 4.16 of the application, while reiterating and rca-

ffirning the statements made above, the answering respondents 

denied the allegation Mado by tho p1,01jjjj and Sho is put to the strictest proof thereof. 

1) I 

000 . .6 
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That with regard to the statements made i aragraph 

4 .17 of the application, it is stated that the seleàtion zas 

held for selecting two candidates against the requirement as 

per Notitication and hence the names of the two candidates 

were published vide letter No. W254/111/9/2 (0) dated 

17 .1O.9Li.. No separate panel is required to be published. It 

is stated that the name of the applicant has also been 

included in the panel. The 2 successful candidates were 

appointed vido .Annczurc-VII order dated 17.10.199 and the 

/ applicant cannot make any grievance against the same. 

That with regard to the statements made in paragraph 

+.18 to.+.21 of the application the answering respondentts 

denied the allegatiorV contentions made by the applicant. In 

this connection, it is stated that the applicant in cons ide-

ration of Qur own has highlighted totally unauthentic and 

imaginary information for the reasons best known.to  her. 

From the facts stated above, it is conclusively proved that 

the action taken by the respondents in conducting the selec-

tion in question was fair, just and as per prevailing Rules 

of the Railways. The allegation of the applicant are not 

founded on anyLiaterial particularS, although by such sweeping 

allegations the applicant has tried to es tablish a case which 

is otherwise not there • The applicant has not filed tho 

instant application bonafido but she has filed the same with 

material suppression of fact malafide and with the sole 

purpose of making out a case. 

That under the aforesaid facts and 'circumstances 

tbd. instant applicatiOn is not maintainable and liable to be 

dismissed with cost. 

.... Verification 
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VRIFICATI0N 

I, Shri cyj k'u/-j2 	 aged 

about 	years by occupation Rly., service working 

as b7j CJo 	 / 
of the N .F. Railway 

administration, do hercby solemrly affirm nd verify 

that the statements under the paragrph 1 to 	are 

true to my inf.ormatioi derived from the records of the 

case and I have not suppresed any material facts. 

And I sign this verification on this 	day of 

1995. 

Y4~ 
DEPUTY CHMF PERSONDMIL OFFICER,14i) NQRPRM ST FRONT1 ER II LWAY 

UNION OF.INDIA. 

u. 	: 	
Offi 

o 

N. F. JjiwaY 
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NORTHEASTERN FRONTIER RL]WLY 

Office of the Chief 
Personnel Olficer,MaligaOrl, 

NoE:254:Ifl:92() 	 dated 19/ 4/9 4  

To, 

Medical Director ,Central Hospital ,Maligaorl, 
CMS:KIR & LMG & IDJ 
Ms/Incharge/NJP & NBQ. 1rCMD(Admfl)/HQ 

Sub:- Selection for the post of Matron/Group-B. 

Ref i- This ff ice 6tifiCatiOflNO.E:2541119/ 2 (0) 

dated 194.93 

it was already nrtified vide this office letter 
under reference that the.rre -will be a selection (both written 
and viva_voc) to form a panel of 2(two) (1 ST and luR)Matron 
(GreuPB) and the names of eligible candidates and also the 
syllabi.s were published alonqwith the said 1'etter 

The ntter of holding only vivavoce trst,as 

raised by some of the candidates and also by the recognised 
unions, has beeh re_examined by this Administration and it 
has been decided with the approval of 4 that the s€let ion 
of Matron/GrOUpB would consist of both written and vivavoce 
in confomitY with the procedure being followed on other 7onal 

RaihayS 

• 	You are therefore, requested to please obtain the 
fromthe candidates working under your 

control and send the same to this office by 16.051994 positively.  

The names of the candidates are hovjn in the enclosed Anneo1re. The. 
syllabiS sent earliet vide this office letter dt, 194.93 will 

remain same. - 

• 	.please ensure compliance 1  to enable this nffice 

o prodess the case further- 

DA/1 
	 sd/ 19/4/9 4 

(C R HahS 
for GENE1L MANGF:R(P) 
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LiSt Of Matron (Non_GaZ) in scale Ks 2000-3200/-
of r4edica. Departrfleflt/N.F. Rly in order of 

senioritY. 

vlace o f OStLnq Cofltrp.i.cL off icc 
zME 

Srnti11ra Mitra (UR JP 
MS/IC/N PUni411 rig 

(92 

20 ' Indira Baa(UR) MIG 
MD/MIG_Wi1lig(82) 

Himani Dutta(UR) NJP 
?S/IC/NJP_Ufl11n(9l) 

3 . 

41 " 	Manju Ran! Das (SC) N3 
CMS/I1G- 
jlling(9 4 ) 

Santafla Das (5C) N MS/IC/NBQN0 	espOflse 

" Baruah (ST) yaha MLG -Now iliing MD/M_uJi11ing(3) 
6 

1p 

7 	
" Annama iithup (UR) KIR 	

CMS/KIR Vo1.Retd 

H. angrna (ST) 	MG 	 MD/ML 	nvj  

st of StandSys  

±: 	t Sudiptra Roy ChoudhU(U) MS/Tc/ApD,  No response 
APD (N_97) 

2 	" Esther. unni (UR N 
MS/ICAJP Vol Retd 

Banereé (Ij) Sovana NJ? MS/IC/NJP 
 

(UR) NJP 
MS/IC/NJP Uwil1in(7  

 irai sengupta 

5"  A llay George(UR N M$/IC/NJP willing( 

S  2 

1 

w 

/ 



1 
/ - 

eol 	
lup  

A1,41€3RE' B' 

)XR 	 MLIGN 	 16/9/1994 

CMS/DIG 

MS/NJP 

MD/CE RAL HOSP ITAL/ ? LIGAON (BY HAND) 

-- - 	 - - 	-.- 	- 

FOLLOWING MATRCNS/(3R.13' 	EY' QUALIFIED 

IN THE WRTTEt 'rEST.oF .M\TRON/GR0UPB HELD o 
 

1) MT ]DEPA BR ,kTRONRmM(2) SMT MANJU RANT flS, 

1.. 	 - 	 - 	 - 
MATRON:GR.II LMG(%') hYFSHA BRJAH',MATRON/hI :LG 

(4 "SMP i ;EOGE  ANTRON:GP.fl2N3(S) SMTMAYA NA1DI, 

MATRCN:GR.TIMLG(6)5141T B]i-IU PROVA. SflGH..MATR0NGR11 :MIP 

AND (7) SMT H.CCBIMkTRONGR* iI/MLIG(.) THEY MAY BE DIRECTED TO 

APPEAR BEFORE VIV-V0CE TST Tc BE H'--LD AT 15.30 I-IRS .ON 

th'EPTEM131ER:1994 fl' CMD/MLC's CHNBER(.) THEY SHOUD ALSO BE 

GOT MEDICkLLY EX'\MINED FOR SECTION TO THE OST rF MATRC!'i: 

GR.B AND EPORT THEREOF BE $ENT PHCGUH THEN..WHICH IS REQUIP.ED 

BEF0R ALLOWING FOR VIVA-VCCE TST(.) ENSURE COMPLIANCE ACCORDINGLY( 

.... 

.GENERZL I'L\NAGER( P) - 

N.TT. 	 (MrS MBahmo) 

DyCPQ:G 

- 	 for GENERAL MA.NAGER(P) 

0 0 

-11 
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orth eastern Fronetier Railway 
• 	. . . . e • • • • • 	 . • 	A.nnexureC * 

Office of the 
General Manager(P) 

NoE.254/III/9¼2(0) 	 Maligaofl,Gauhati*11i15 3•,94 

To 

hri R. Ls upta,GenlSeCret y,Mazd0or Union 

Shri A.K. Deb Choudhury, Geni SecyEmPloYeeS Union 

Dear Sir, 

Sub:¼_.Selected for the post of Matrofl,GL'B 

4 . 

Ref:- Your. letter Wodt, 11,1293 & 27993 

The matter of holding both written and viVa/VOCe 
tests for selection to the post. of Matron(Gr.B) has again been 
reexamined in the light of prcedure being followed in other 
Zonal Railways that both written and vivavdce tests are essential 
for selection of Matron from Non_Gazetted to Gazetted rank, .which 
has a1O been verified from DG/RHsTherefore1 the decision for 

holdir both written and viva_voCe tests will hold good, which, in 
facts, is a uniform system in practice on all other zones 

- 	 This is fnr information p1ease 

Yours faithfully, 

d/- 15/3/94 
for General Manager(P)' 

NF Lly, MaligaOfl. 

I 


